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INTRODUCTION

I, the Chairman, Committee on Public Undertakings having been authorised
by the Committee to present the Report on their behalf, present this Hundred and
First Report on the action taken by Government on the recommendations
contained in the Ninth Report of the Committee on Public Undertakings
(2016-2019) relating to Autokast Limited, based on the Report of the Comptrolier
and Auditor General of India for the year ended 31 March 2012 (Commercial).

The statement of action taken by the Government included in this report was
considered by the Committee constituted for the year (2019-2021).

This Report was considered and approved by the Committee at the meeting
held on 27-8-2019,

The Committee place on record their appreciation of the assistance rendered
to them by the Accounmtant General (Audit), Kerala and Secretary, Industries
Department in the examination of the statements included in this Report.

C. DIVAKARAN,
Thiruvananthapuram, Chairman,
27 August, 2019, Committee on Public Undertakings.



REPORT

The Report deals with the action taken by the Govemnment on the
recommendations contained in the Ninth Report of the Committee on Public
Undertakings (2016-2019) relating to Autokast Limited, based on the Report of
the Comptroller and Auditor General of India for the year ended 31 March 2012

(Commercial),

The Ninth report of the Committee on Public Undertakings (2016-2019) was
presented in the House on 8-11-2016. The report contained three recommendations
and the Government furnished replies to all the recommendations, The Committee
(2019-2021) considered the replies received frofn the Government at its meeling

" held on 15-5-2019,

The Committee accepted the reply to the recommendations in para Nos. B
and 9 without any remarks. These recommendations and their replies form
Chapter 1 of the Report.

The Committee accepted the reply to the recommendation in para No. 10
with remarks. The recommendation and the reply fumnished thercon by
Government and the remarks of the Committee form Chapter IT of the Report,

14522019,
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